Sh. ARYIND KUVAR

CC No : 01/2015

ECIR :DLZO/M5/201 4/AD(VM)
U{S :3and 4 of PMLA Act
Directorate of Enforcement Vs. Gautam Khaitan & Ors.

23.07.2020 E p

Matter is taken up today and the proceedings are
conducted through Video Conferencing (CISCO WEBEX) as per
directions of Hon'ble High Court issued vide Circular
1N;J.24IDHCIZHED dated 13.07.2020 in view of the pandemic Covid-

Present: Sh. N.K.Matta and Sh. Mohd. Faraz, Ld. SPPs for ED.
Sh. Vikas Pahwa, Ld. Sr. Counsel with Sh. Shadman Siddiqui
Ld. Counsel for applicant Mohit Jain.
Applicant Ajeit Saksena along with Ld. Counsels Sh. R.K.Handoo
and Sh. Rajat Manchanda.
Sh. Siddharth Bambha and Sh. Hasrat Mehta, Ld. Counsels for
applicant Pareen Hamirani Khan.
Sh. Sachit Jolly, Ld. Counsel for applicant Rajnish Gupta.
Sh. Ranbir Singh Kundu, Ld. Counsel for applicant Rajesh Kumar
Mangal.
Sh. Amar Phogat, Ld. Proxy Counsel for applicant Pankaj Kapur.

Ld. Counsel for ED has filed consolidated submission in respect of

¥ Qut Circular issued against various persons.

Ld. Counsel for ED submitted that ED has requested for deletion ¥
nL{;}C ‘issued against applicants R;'_ajesh Kumar Mangal and Pareen Hamirani
Khan.
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Ld. Counsels for the applicants Rajesh Kumar Mangal and Pareen

Hamirani Khan submit that since ED has itself reques

ted for deletion of LOC
issued against applicants, their application may be disp

osed off accordingly.

The ED has itself requested the concerned authority for deletion of
LOC issued against applicants Rajesh Kumar Mangal and Pareen Hamirani
Khan, thus applications filed by applicants Rajesh Kumar Mangal
Hamirani Khan are disposed of accordingly.

and Pareen

Sh. Vikas Pahwa, Ld. Sr. Counsel for applicant Mohit Jain, Sh.
R.K.Handoo, Ld. Counsel for applicant Ajeit Saksena and Sh. Sachit Jolly, Ld.

Counsel for applicant Rajnish Gupta have addressed arguments on their
applications for withdrawal of LOC.

At this stage, Ld. Counsel for ED submits that ED intends
to show the case file to this Court which is very necessary for disposal of
aforesaid applications.

Sh. Amar Phogat, Ld. Proxy Counsel for applicant Pankaj
Kapur submits that main Counsel intends to address arguments during
physical hearing.

Ld. Counsels for applicants have already submitted that
their applications may be disposed of at the earliest as the same are pending for

. ..an 280’7.102!} at 2.{1'0 pm for perusal of case file of ED and for
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